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Mr, Deputy-Speaker: The question
is:

“That this House agrees with
the Seventy-seventh Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 15th February,
1066.”

The motion was adopted.

15.52 hrs.
HINDU MARRIAGE (AMENDMENT)
BILL*
(Amendment of Section 13)

8hri D. C. Sharma (Gudaspur): I
beg to move for leave to introduce
a Bill further to amend the Hindu
Marriage Act, 1855.

Mr. Deputy-Speaker: The question

“That leave be granted to intro-
duce a Bill further to amend the
Hindu  Marriage Act, 1955.”

The motion was adopted.

Shri D. C. Sharma: I introduce

the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Omission of articles 152, 370, etc.)
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Mr. Deputy-Speaker: The question

is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

dated 17-2-66.
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ALIGARH MUSLIM UNIVERSITY
(AMENDMENT) BILL*®
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Mr. Deputy-Speaker: The question

is:

“That lcave be granted to
introduce a Bill further to amend
the Aligarh Muslim University
Act, 1920.”

The motion was adopted.
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CONSTITUTION (AMENDMENT)
BILL®

(Amendment of articles 1 and 393)
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Mr. Deputy-Speaker: The question
is

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

‘Pul;lish(‘d in vGézette of> in&ln Extr-.;ordjn;;, Part II, section 2,





